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•ths application 	
- 	 21,3.2003 	• Issue notice on the respon. form 	

dents to shi cause as to why the I 	application thall not be admitted 
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I 	

for admissjonJ 

AN 

it 1  41  
I 

I-•• 	

• 	 Vice—Chairman 
bb 
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O.k. 3212003 

Iv .. 

12.5.2003 	Heard Mr. M. Chanda, learm 
ed counsel for the applicant. 
Mr. A. Deb Roy, 1earnedsr. 

L 
C.G.S.C.' for the respondents 

stated that he has obtained 

±nstructjos and, shall file 

written statnent on behalf of 
' 	OFLP the respondents. The Application 

Is anitted. List again on 

16.6.2003 ftz to enable the 

resondents to file written 

statinent. 

Vice-Chairman 

mb 

16.6.2003 	Present : The Hon'ble Mr. Justice 
D.N. Ghowdhury, Vice-Chairman 

)\1s The Hon thle Mr. R.K. upadhyaya 

Mr. A. Deb Roy, learned Sr. 
C.G.S.G. for the respondents stated 

that the respondents are filing writt- 
en statement within short time. The 

case is accordingly adjourned. 
List again on 	21.7.2003 to 

enable the respondents to fileitten 
statement. 

JI Member 	 Vice-Chairman 
mb 

21.7.2003 	Present,: The Hon'ble Mr. Justice 
* . 	 D.N. Chowdhury, Vice-Chairman. 

The Hon'ble Mr. N.D. Day-al, 
• Administrative Member. 

Put up again on 	12.8.2003 to 
• 	0, . 	 . 	

0,  
eanbie the respondents to file written 
statemeAt.. 

Mimber 	 Vice-Chairman 
mb 
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12.8.2003 	W'ritten statement hasbeen 

filed. The case may now be listed 

for hearing on:.9. 2003. The applicant 

may file rejoinder, if any, within 

two weeks from today. 

Vice-Chairman 

mb 
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19.9.03 
Iik On the prayer of 

learned counsel for the applicant 

case is adjourned to 23.9.03 for 

hearing. 

Meiber 

im 

23.9.2003 	 Heard the learned counsel 

for the parties. Hearing concluded. 

Judgment delivered in open court, 

kept 	in 	separate 	sheets. 	The,.,. 

application is disposed of. No 

order as to costs. 

I Member 

nkm 



CENtRAt4 AD4INISTRATIVE TRIBUNAL 
GUWAHTI BENCH 

Ii; L 32 of 2003 

DT.E OF DECISION 23.9.2003 

Shri Chaturbhuj Rài and 17 others 
o • •o.... a.e•e••a •. . . . •.,...• . .......e. • . .......• . A.PPLICANT(S) a 

M It M. Chanda and Mr G.N. Chakraborty FOR THE  
APPLICANT(S). 

-ATERSUS- 

The Union of India and others J?SpONDEiI1(S) 

Mr A. Deb Roy, Sr. C.G.S.C. 
FOR T1- 

RESPONDENT(S). 

dHE HON'BLE MR. K.V. PRAHALADAN, ADMINISTRATIVE MEMBER 

THE HON'BLE 

	

, 	Whetter Reporters of local papers may be allowed to see the 
judgment ? 

2. To be referred to the Reporter or not? 

	

!, 	Whethsr their Lordsh.ips wish to see the Lair copy of the 
Judgment ? 

	

4. 	Whether the judgment is to be circulated to the other Benches ? 

Judgment delivered by Honthie 	 Administrative Member 



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

Original Application No.32 of 2003 

Date of decision: This the 23rd day of September 2003 

The Hon'ble Mr K.V. Prahaladan, Administrative Member 

Shri Chaturbhuj Rai 
Shri Dilkeshwar Singh 
Shri Sarreshwar Burman 
Shri Hari Nath Prasad Singh 
Shri Surendra Rai 
Shri Raghu Bansh Rai. 
Shni Moti Lal Rai 
Shri Dii Maya Sonar 
Shni Bas Deo Rai 
Shri Ram Shankar Shah 

ii. Shri Deep Singh 
Smt Padma Rai 
Smt Sita Thapa 
Smt Binati Devi 
Smt Biro Devi 
Smt Madina Khatoon 
Smt Maya Devi 
Smt Anita Hindu 	 Applicants 

All the applicants are working in the 
Office of the Umroi Military Station, 
C/o 99 APO. 

By Advocates Mr M. Chanda and Mr G.N. Chakraborty. 

- versus - 

The Union of India, represented by 
The Secretary to the Government of India, 
Ministry of Defence, 
New Delhi. 
The Headquarter Chief Engineer 
Eastern Command, Fort Williams, 
Calcutta. 
The Controller of Defence Accounts 
Narengi, Guwahati. 
The Station Staff Officer 
Military Station, 
Umroi Cantonment, 
C/o 99 APO Respondents 

By Advocate Mr A. Deb Roy, Sr. C.G.S.C. 

\ 
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0 R D E R (ORAL) 

K.V. PRAHALADAN, ADMINISTRATIVE MEMBER 

This 	application under 	Section 	19 of 	the 

Administrative Tribunals Act, 1985 has been filed praying 

for a direction for payment of Composite Hill Compensatory 

Allowance in lieu of Special Compensatory (Remote 

Locality) Allowance to the applicants, who are Group 'D' 

employees working under Adhoc Statioi Headquarter irui 

Cantonment, Shillong. The condition for grant of Composite 

Hill Compensatory Allowance (CHCA for short) is that the 

duty area should be situated above 1000 (one thousand) 

metres and is not a municipality or notified area or 

Cantonment and should be at a distance of eight kilometres 

from the municipal area of Shillong. The Dependency 

Certificate issued by the Deputy Commissioner, Shillong 

dated 28.1.1992 also supports the view of the applicants. 

Similarly situated Group 'D' employees working under the 

Garrison Engineer, Umroi Cantonment, are also drawing 

CHCA. In 0.A.No.78 of 1997 also this Bench vide order 

dated 4.3.1998 directed the Army Headquarters, Engineer-

in-Chief's Branch, New Delhi to take a decision on the 

payment of CHCA in respect of similarly placed employees. 

2. 	The respondents plead that without any Government 

order, the present applicants who are employees of Adhoc 

Station, Umroi Cantonment cannot be paid CHCA. The case 

for payment of CHCA to the applicants has also been taken 

up by the respondents. 
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Having heard Mr M. Chanda, learned counsel for the 

applicants and Mr A. Deb Roy, learned Sr. C.G.S.C., the 

respondents, more particularly the Army Headquarters, 

Engineer-in-Chief's Branch, are directed to take a 

decision in the matter by applying the same yardstick as 

done in the case of the applicants of O.A.No.78/1997 

disposed of on 4.3.1998 for payment of Composite Hill 

Compansatory Allowance to the applicants. Action may be 

taken within three months from the date of receipt of the 

order for payment of Composite Hill Compensatory 

Allowance to the applicants. 

The application is accordingly disposed of. No 

order as to costs. 

K. V. PRAHALADAN 
ADMINISTRATIVE MEMBER 

nkm 



FER?W3 

	

IN THE CENTRAL 	 EE•BUJ AL 
j) 

GUWAHATI BENCH 

(An Application under Section 19 of the Administrative Tribunals Act, 1985) 

e of the case 	 : 	O.A. NC .12002 

Chaturbhuj Rni & 17 Ors. 	: 	Applicants 

- Versus - 

on of India & Others 	: 	Respondents. 

INDEX 

Anncxurc Particulars Page 
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J 021  Veiification 19 

03 1 Copy of the Certificate dated 4.9.1991 20 

04 2 Copy of the letter dated 6.8.1991 21 

i~  05i 3 i Copy of the O.M. dated 22.9.1989 22 

- 06 4 Copy of the dependency Certificate dated 28.1.1992 23 

07 5 Copy of the letter dated 7.5i992 24-26 

081 6 Copy of the O.M. dated 23.9.1986 27-28 

09 7 Copy of Certificate dated 10.09.1992 29 

- 10 8 Judgment and order dated 4.3.1998 30-32 

Filed by 

A&ocate 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH : GUWAHATI 

(ri Application under Section 19 of the Administrative Tribunals A ct, 

.1955) 

0,. No.,,.., 	 /2003 

BET WEE N 

S h r :1 Chatutrbhuj Pa I 

Shr:i Di ikeshar Sinqh 

Shri Sarreshar Bu rman 

Shri Hari Nath Prasad Sinçh 

.5. 	Shri Surendra Pal 

Shni Raqhu Bench Pci 

Shri Moti L.ai Pal 

Shri Dii Maya Sonar 

2, 	Shni Bce Deo Pci 

S h r i. Rem Shan Ran Shah 

5 hr i Deep S I n q h 

Sm t I Padma Re i 

Smti Sita Thapa 

Smti Binati Devi 

Smti Biro Dcvi 

Smti Madina Khatoon 

Srnti Maya Dcvi 

Smt:i Anita Hindu 

Applicants 

( All are working in the office of the  

F4e-4,.pe, Umroi Military Station C/o 99 APO) 

( 



'1 he U ri i on of I n d :i a 

Represented by the Secretary to the 

Government of India, 

Ministry of Defence 

New Delhi, 

The Headquarter Ch:ie'f Enqineer, 

Eastern Command, Fort Will iam 

C a 1 cut t a 

The Controller of defence Accounts 

Narenqi 

Gu a hat :i 

The Station Staff Officer 

Military Station 

Urn roi Cantonment 

C/o 99 APO 

DETAILS OF THE APPLICATION 

Respon den ta. 

This application is made for immediate payment of Composite 

Hi 1 1 compensatory Allowance in lieu of Special Compensatory 

(Remote Locality) Allowance as the Composite Hills 

Compensator, cl lowance is more beneficial than the Special 

compensatory (Remote Locality) allowance and the same is 

entitled/admissible to the applicants in terms of °tie Office. 

Memorandum No. 20014/6/86. F. IV dated 23,9.1986 issued by the 

Government of India, M:inistry of Finance, Department of 

Expenditure wherein it is stated in paragraph 4 that the 

Cen tral Government employees in receipt of Special 



c::ompensato,-y Allowance under this order will not be entjtjed 

to composite Hi 11 Compensatory Al lowance in addition. 

However where the Hill Compensatory allowance or any other 

compensatory allowance admissible is more beneficial the 

same may be allowed in lieu of the Spec:iai Compensatory 

Allowance and also praying for a direction upon the 

respondents to pay the arrears of Composite Hill 

compensatory Allowance in terms of the Office Memorandum 

dated 239,1986 with effect from .18.1991 to till date and 

for a declaration that the applicants are entitled 	draw 
composite Hill Compens .tory Allowance in lieu of Special 

Compensatory (Remote Locality) allowance, 

The applicants declare that the subject matter of this 

application is well within the jurisdiction of th:i.s Hon 'ble 

Tribunal 

	

3, 	Ljriiitation. 

The applicants further declares that this application is 

filed within the limitation prescribed under section21 of 

the Administrative Tribunals Act, 1985, 

	

4. 	Facts of the case. 

4,1 That the applicants are citizens of India and as such they 

are entitled to all the rights, protection and privileges as 

guaranteed unde rt he Constitution of India. All the 

applicants are working in the of Group D' cadre under 

Station Staff Officer, Military Station, Umroi Cantonment., 

Military Eriqireerjnq Services (MES), Shillonq in different 

capacities and appointed on d:ifferent: dates, 



-w 

42 That the applicants pray for permission to move this 

applicants jointly in a sinqie application under,  Section 

4(5) 	(a) of the Central Administrative Tribunal (Proce(.jure) 

Pules 1985 as the reliefs sought for in this appl:icatiori by 

the app:licants are corrmon. 

4.3 That the Office of the Station Headquarter, Urnroi 	cane into 

existence and started functioning in the year 1984 in Umroi 

c:aritohrnerit, 	Shilloriq. 	Be it stad that Umroi is situated 

w i t h i n 6 kilometers from shillonq City as per aerial 

distance as confirmed ffrom 	Aircraft by the National 

Airport Authori ty, Sh :illonq Al rport, 	However' due to' hilly 

ter rain distance by road is approaxi mately 32 kilometers, 

However, due to hilly terra:in Umroi could not be connected 

in straight way 'from Shillong city by road and the roa.d had 

to build up and connected with Umroi in a carve manner,  

therefore the. distance which is only 6 ki.l ome'tres 'from 

Shil,lonq city in fact stands abou't32 kilometres by road. 

4,4 That the Umroi being a newly upcoming cantonment, the basic 

civic amenities such as residential accommod.tjon, ruiarketlng 

'facili ties School facilities in vernacular ,  medium, 	hospital 

facilities etc. are not available and it is not likely 'to he 

available for another,  one decade or,  more. So v:irtually for 

all basic needs the staff of Station Headquarter Umroi is 

ft 1 ly dependent on the nearest township i e. Shil long -which 

is situated about 32 kms.,  away from Umro i Cantonment by 

road, 

4.5 That t te of fice of the Garrison Engineer, Umroi approached 

the Deputy Commissioner, East Khasi Hili,s District, Shillong 

immediately after shi f'ti nq off ice: at Urnroi 'for issuance of 

dependency certificate and accordingly after consideratior'i 

of the 'factual position in respect of the employees serving 

[ri 	the establishment of Garr':isori engineer, IJmroi 	issued the 
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Cert:ificate on 26.10.1987. in this connection it may be 

stated that the National Air -port Authority., Shilionq Air -port 

issued a certificate addressed to the Executive Engineer., 

Garrison Engineer., (Project) Umroi (Meghalaya) wherein it is 

intimated that the aerial distance from Shillcnq City to 

Shiilonq Airport is 6 Kiometres as confirmed from Aircrafts 

issued by Aerodrome Office,, National Airport Authority., 

Civil Aerodrome Barapan I Shi 1 long, Be it stated that 	107 
Station •H 	uacr office. at Umroi is situated adjacent 'to 

the office of the Garrison Engineer (P) , Umroi,, Shillong, 

A copy of the certificate issued by the National 

Airport Authority dated 49.1991 is annexed hereto and the 

same is marked as Annexure-1. 

4.6 That after obtain irig the dependency certificate dated 

26 10.1987 issued by the Deputy Commissioner, East Khasi 

h-li 1 is district the Garrison Engineer (P) ., Umroi had 

allowed to draw the Composite Hill Compensatory Allowance 

for the employees working at Umroi at par with the Central 

Government Civilian Employees serving at Shilionq till July, 

1991. But surprisingly the same has been stopped with effect 

from August 1991 by the a rca Accounts Officer., Shillong and 

the said benefit of CHCA also discontinues to present 

applicants followinq the order of discontinuation passed by 

the office of the Garrison Engineer (P) Umroi. In this 

connection, it may be stted that: the Area Accounts Officer., 

Shillonq, under his letter No. PM/III/7/322--II dated 

14.. 5.1991 as ked the off ice aut hority to- show the authority 

under wh:ich the Garrison E:ngineer is aut.horisod to draw 

HRA/CHCA at the Shil long rate. However on receipt of the 

letter, Garrison Engineer iritima't:ed Ibe Area Accounts 

Office., Sh:i hong vide his letter no. 1651/P/621/E,t(p) dr3tCd 

.17.5.91 that the Hill Col-wensatory Allowance for,  the 
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employees of the Office of the Glarrison engineer, Umroi is 

being drawn at par,  with staff of Shi hong on the basis of 

dependercy certificate issued by the Deputy Commissioner, 

East Khasi Hil ha District, Shillong in accordance pare 2 

(iii) of Controller of Defence. Accounts, Baa istaha 

letter No, Pay/6/HRA & CHCA dated 9.1.1986,  (in the case of 

(arriori Engineer F3or,j her) and further on 27, 5,91 in 

accordance with the Govt.. of India., Ministry of Finance 

(Department of expenditure) O..M. No.. 21011/19/GEEHlI (B) 

dated 22.9.1989 yf trash dependency certi f icate was 

forwarded to Area Accounts Officer', Shiliong vide G.E.. ' 5 

letter No, 165i/P/622 El dated 27..5..91 but Area Accounts 

Officer, Shi Uonq had stopped the payment of HRA and CHIA 

with effect 1 rorn May/July 1991. Thereafter" on 30.5.1991 a 

statement of the case along with a fresh dependency 

certif icate which was obtained by the office of the Station 

Headquarter Urn roi Shill ong t rorn the deputy Comm isa loner. 

East: Khas:i Hills District., Shiliong issued on 21,5..1991 was 

'forwarded to Commander Works Engineer, Shillong and copy 

also endorsed to the Controller of Defence Accounts, 

Guwahati and Area Accounts Office, Shillong vide G,E,'S 

letter No.. .165/7/623/E1 P dated 30,5..91 for obtaining 

aanc't:ion for payment of HRA/CHCA from higher headquarter.. It 

was 'further requested by the Offi ce  of the Station 

Headquarter Umroi vide letter No.. 16.51,/P/626/E1 (P) dated 

18.6..1991 to controller of Defence Accounts, Basistha, 

Guwahati 

 

for provisional sanction of HRA/CHCA till receipt 

of Government sanction. All efforts are being made by the 

Garr:isori Enginer (P) and the Station Headquarer, Urnroi for 

obtain mg sanction of composite Hill Compensatory Allowance 

at the Shi hong rate immediately after the arbitrary 

stoppage of Composite Hill Compensatory Allowance with 

effect 'from July 1991. In this connection it may be tated 

'that these applicants are entirely dependentupon the 
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Shillong town ship for all basic minimum requirements like 

those employees of Garrison Engineer (P) ,, of Umroi 

Cantonment, Mention is also to be made that private 

ccornmodation is also not available in the nearby area of 

Umroi Cantonment. Therefore for all purposes the applicants 

and their fam:i ly are depending at Shil long City even for,  

food grains, education, medical facilities shopping etc. 

Considering these aspect the authority also very my 

sympathetic for payment  of Composite Hill Compensatory 

Allc:wance t:o the present applicants at the Shillong rate and 

therefore a lot of correspondences are being made by the 

local authorities for obtaininq sanction for payment of 

composite Hill Compensatory allowance at par with the 

employees serving at Shillong to the applicants immediately 

after stoppage of payment of Composite Hill Compensatory 

Allowance wit:h effect from July, 1991. 

4.,7 That your applicants further,  beg to state that the Assistant 

Controller of Defence Accounts, Area Accounts Office, 

Shillonq also wrote a letter to the Controller of Defence 

Accounts • Basistha • Guwahati strongly recommending for 

extension of admissibility of HCA at par,  with the employees 

working in Shi llonq serving under Garrison Engineer (P) 

lJmroi Cantonment including th staff area Accounts Office, 

Garrison Engineer quoting reference of para (B) (iii) of 

Government of India, Ministry of Finance Office Memorandum 

No. F.2 (37)EII(b) 164 dated 27.11.65 read in conjunction 

with Office Memorandum No. 110:21/6/76 E.II(h) dated  

26.101977. It is also indicated that Govt. Order with 

effect from 12.1:21987 to 30.1.1991. Initially the present 

applicants and the employees of Garrison Engineer (P) were 

allowed to draw the Composite Hill Compensatory Allowance 

and House Rent Allowae at par with Shillong rate for the 

period between 1212.1987 and 30.4.1991. H:iilthe Station 



8 

Headquarter from S E. Fails • Shiliorig to Umroi Cantonment, 

Umroi all the employees/staff including the present 

applicants were allowed to draw the Hill Compensatory 

ilowance and House Rent Allowance at par with Shillong rate 

with effect from 12..12.1987 to 30.41991. But no action was 

initiated for obtaining the Government sanct:ion for payment 

of composite Hill Compensatory (ilowarice at par with the 

Shiilonq rate to the applicants. In this connection it may 

also be stated that the authorities are now paying the 

Special Compensatory (Remote Locality) allowance to the 

present applicants at the rate of unclassified cities.. But 

the applicants are ent;:irely dependentf or all basic 

requ i remneni:s at Shi 1 long township only. It may be stated 

that for,  grant of Composite Hill Compensatory Allowance, the 

height of the duty place must be above 1000 metres and the 

Umroi Cantonment, Umroi is situated in a height of 1034 

metres above and the duty place Umroi for the present 

applicants Is within S kilometres from the Shiliong City.. 

4. B That the Controller of Defence Accounts, Guwahati vide his 

letter No. Pa.y/6/HRA/Umroi dated 6.8,1991 addressed 'to the 

Chief Engineer,, Eastern Command, Fort t4illiam Calcutta also 

recommended 'for grant of CHCA/HRA to the employees of 

Garrison Engineer (P) Llmr-o:i Cantonment by forward:inq 

statement of case proposing admissibil it:y of HRA for,  'the 

defence clvi l:ian employees serving under the Garr:ison 

Engineer (P), Umroj Cantonment at the Shillonq rate by 

enclosing dependency c:ertif bate issued by the Deputy 

Cornmi'siorier, East Khasi Hills, Sh:illonq and other relevant 

documents. It is however, stated in the said letter 'that the 

case of admissibility of CHCA/HRA to the employees of 

Garrison Enq:ineer (P), Umroi Cantonment is not covered under 

the existing order,  on the subject therefore sanction of the 

Government is required for payment of CHCA./HRA 'to the 



~q 

employees serving in the Umr'oi Cantonment at par with 

3hillong In this connection it may be stated that Under 

Secretary to the Government of India also issued the Office 

Memorandum bearing No, 21Oi1/l9/88E.II (B) dated 22,2,1989 

regarding admissibility of CCA on the basis of dependency 

certificate wherein it is stated that the Compensatory 

Allowance may be admissible in terms of para 3 (h) (iii) of 

Ministry of F:inance Office Memorandum No, 2(37) E..II(B)/64 

dated 27.11.. 65 to Central Government employees working at 

places within 8 killometres of the periphery of the qualified 

city at the rates admissible in that city even though they 

may not be resided wi.th:in the. Municipal limits of 	city 

and the President is pleased to decide that the Central 

Government employees working at places within S kilometres 

of a qualified city which is not an Urban Agglomeration 

town/city may be granted Compensatory (City) allowance 

admissible in that qualified city provided there is no sub" 

urban municipality, notified are or cantonment with 8 

kilometres limit of the places and further there should be a 

certif icate of the Collector/Deputy Commissioner having 

jurisdiction over the area that the place is generally 

dependent for its essent:iai supplies i. e. food grains milk 

vegetables fuel etc, on the qualified city and the above 

certificate would remain valid for a period of three years 

after' which a fresh certif:icate will be required for 

continuance of the aiiowance The same principle also 

adopted by the Ministry of Finance for grant of composite 

Hill Compensatory Allowance to the Central Government 

Civil ian Employees who are working at a places within 8 

Ri lometre.s of a qualif led city which is not an urban 

agglomeration town/city. The above conditions laid down in 

the 0 M. dated 22 . 9. 89 are also applicable for grant of 

composlte Hills (mpensatory Allowance to the present 

appi :icarits. Therefore the above order is quoted as 
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reference and other conditions for grant of composite Hill 

Compensatory Allowance is that the height of duty point must 

be shove 1000 metre.. The office of the Stat ion Staff 

Officer, Military Station Ltmroi is also situated above 

the 1034 rnetre therefore it satisfy the criteria of height 

required under the rule., and as such all the applicants 

are entitled to composite Hill Compensatory Allowance.. 

A c:opy of the letter dated 6,8.1991 and O.M. dated 

22.9.1989 are annexed hereto and the same are marked 

- as Annexure 2 & 3 respectively.. 

4.9 That the of f ice of the Oar risori Engineer (P) Umroi also 

approached the Deputy Commissioner, East Khasi Hills., 

3h 7  llonq for issuance of dependency certificate imrned:iately 

after stoppage of composite Hill Compensatory Allowance at 

par with Shiliong rate to the present applicants and the 

Deputy Commissioner also was pleased 1:0 issue the dependency 

ce.rtif icate dated 28.. 1..92 where the distance of Umro: from 

H 	 Shi hong shown as S kilometres.. this distance is perhaps 

sho',n straight distance from Shillong to tJrnroi ignoring the 

road distance due to hilly terrain 

A copy of the dependency certif icate issued on 

28.. 1..1992 is annexed hereto and the same is marked as. 

Annexure-4.. 

4.10 That t he Oarrisori Engineer (P) ., vide his letter 

No. ,t.551/P/457/E1 dated 7.5.92 addressed to the Army 

P 	 Headquarter Engirieein-Chief'S Branch, Kashmir House, New 

Delhi in reference to the letter No,02986/HRA/Umroi ETC (B) 

dated 27,. 3,92 which received under Headquarter Chief 

Engineer, Shillorig zone letter No. 70402/12/819/EIC(3) dated 

8,4,92 given certain ciarif ication in support of the claim 

of composite H ill Compensatory Allowance at par with the 
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Shi 1 long for the employees serving under Garrison Engineer 

Umro:i 

A copy of the letter No 1551/P/457/E1 dated 7,5 92 is 

annexed as Annexure-5. 

4,11 That all the Central Government employees working as 

Shi hong are drawing Composite Hill Compensatory Allowance wh:ich 

is rriore beneficial than city Compensatory allowance/Special 

Clompe,nsator,y Allowance, Be it stated that the present applicants 

are now q ran ted Special Compensatory (Remote Locality) Allowance 

which is less than Composite Hill Compensatory Allowance and not 

beneficial to the applicants. 

A DETAILED CHART SHOWING THE DIFFERENCE IS FURNISHED BELOW 

Scale of Pay CHCA Scale SCA(RL) Difference 

Below Rs. 950 50 20 30 

Below 

Below 

Rs, 

Rs, 

1499 

1999 

70 

120 

40 

60 

30 

60 

Below 

Above 

Rs, 

Rs, 

2000 

3000 

150 

150 

80 

100 

70 

50 

From the above table it would he evident that composite hill 

compensatory allowance is more beneficial to the applicants than 

that of Spec:ial Compensatory (Remote Locality) Allowance and there 

is clear provision laid down in the 0,M hearing No. 20014/6/86-

B. IV dated 23.9 19S6 regarding grant of Special Compensatory 

(Remote Locality) Allowance to the Central Government employees 

posted in Meghalayc wherein it is stated that consequent upon 

decision by the Government of India on the recommendation of the 

4th Centr'al Pay Cornmissior in regard to grant of Special 

Compensatory (Remote Locality) allowance to Central Government 

employees posted in Meqhalaya vide resolution No, 14(1) /IC/86 

dated 13.91986 sanction of the President is conveying in 
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supersessiori of the existing orders on the sub,lect to the grant of 

Special Compensatory (Remote Locality) allowance to the Central 

Govern men t: employees posted in Meqhalaya at the following rates 

Pay Range R a t e 	of Special 1  

(:::ompensatory Allowance 

per month (Rs.) 

Basic pay below Re, 900 30 

Basic pay of 	Rs.. 900 & above but helo 40 

Ps/ 1500 

Basic pay of Re. 1500 & above but bei w 60 

Rs/ 2000 

Basic pay of Re, 2000 & above but hel w 80 

Rs/ 3000 

Basic pay of Re, 3000 & above 100 

But in paragraph 4 it is specificallstated that the Central 

Government employees in receipt of Spec::ial Compensatory allowance 

under these orders will not be entitled to composite Hill 

CoT1peratory Allowance in addition and it is further stated in the 

said O.M.dated 2391986 that where the Hill Compensatory 

Allowance or any other Compensatory Allowance admissible is more 

t:)enef1c1ai the same may he allowed in lieu of the Special 

Compensatory Allowance, The relevant portion of paragraph of the 

O.M. dated 2391986 is reproduced below 

4, The Central Government employees in receipt of 

Special Compensatory Allowance under these 

orders will riot be entitled to Composite Hill 

Compensatory Allowance in addition. However, 

where the Hill Compensatory Allowance or any 

other Compensatory Allowance admissible is more 

beneficial the same may be allowed in lieu of 

the Special Compensatory Allowance. 



13 

Therefore it is quite clear that for the purpose of this 

grant of Composite Hill Compensatory Allowance the he:iqht of a 

Hill Station above sea level ShoLd. be  highest point within the 

notified area or the municipality or other local body as 

determined and accepted by the Survey of India, where however the 

hill sttion has no municipality local area or other local body 

duly constituted under statute the height of the hill station as 

determined and accepted by the 3ijrvey of India. In this connection 

it may be stated that duty point of Umroi for the present 

applicants satisfy the above criteria of height from the present 

applicants satisfy the above criteria of height from the sea level 

as per certificate issued by the Survey of India by the Director, 

North Eastern Circle, with reference to the Darrison Engineer's 

letter dated 22,8,92 issued the certificate certifying that 

highest point within Umroi Cantonment limit is above 1000 metres 

but below 1500 metres, This certificate was issued vide letter No, 

2545/18-F3-2 dated 10.9,1992. Therefore the applicants who are 

serving under the Oarr:ison Engineer, Umroi ,, Cantonment are 

entitled to Compensatory Hill Compensatc'A11owance in lieu of 

Special Compensatory Aiic'wance as the same is more bereficial to 

the applicants and the criteria 'for gr'ant of composite hill 

compensatory allowance being satisfied in terms of paragraph 6 of 

the Government instructions as stated above. 

Copy of the O.M. dated 2391986 and Survey of India's 

certificate dated 10992 are anne><ed her'eto and the 

same are marked as Annexure - 6 & 7 respectively, 

412 That the applicants beg to state that Sri .Jaleswar Ral and 196 

other employees working in the same Umroi Cantonment under the 

same respondents who are similarly situated as that of the present 

applicants agitated against the nonpayment of Comsite Hill 

Compen satory Al lowance in lieu of Speci a .I Compensatory (Remote 

Locality) Allowance and filed 0A. No, 78/1997 before this Hon"ble 
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Tribunal , praying for payment of CHC. This Hon bie Tribunal 

after ad9udicatjng the case, passed its judgment and order on 

04,03.. 1998 in 0. A. No, 78/97 with the following directions" 

The Respondents, particularly the Army 

Headquarters, Enqineerin"Chief 'a Branch, New Delhi, 

are therefore directed to make final decision on the 

claim of the applicants after consideration of the 

relevant fact;s and rules with regard to the payment of 

CHCA to the applicants. They shall issue a speaking 

order in this matter within 3 months from the date of 

their receipt of this order. The applicants are at 

liberty to contest the decision of the respondents if 

they are aggrieved with it. 

The application is disposed of No order as to 

costs," 

It is stated that following the above mentioned $rder 

of this Hon 'ble Tribunal the respondents had taken actions to pay 

the CHCA and accordingly have paid CHCA to those 1.97 applicants 

with effect from May • 1.991 which they have now been receiving, 

Copy of :udqment and order dated 4..3..1998 is annexed 

Hereto as Annexure-8 

4. .3 That the present applicants have been constantly approaching the 

respondents for grant of . Composite Hill Compensatory Allowance 

which hs already been extended to 197 persons covered under 

judgment dated 04..03..1998 in 0..A.. No,. 78 of 1997, working in the 

same office/cantonment at Umro i. Even a Lawyers Notice was, also 

served on the respondents on 1.6,12,2000 u rqing for grant of CHCA 

to these present appl :icarits but the same has not been granted till 

now and these applicants have been deprived of their legitimate 

entitlement of CHCA as per the policy laid down by the (overnrrient 

ILA 
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4.14 That under the circumstances stated above the applicants are 

entitled to grant of Composite Hill Compensatory Allowance in lieu 

of Special Compensatory Allowance which are being allowed to the 

present applicants is far less than the composite Hill 

Compensatoy Allowance. Therefore under the circumstances stated 

above the applicants findinqno other alternative approaching 

this Hon 'ble Tribunal for,  a di rection upon the respondents for 

grant of Composite Hill Compensatory Allowance with effect from 

August1991 and further be pleased to declare that the applicants 

serving under the Station Sttf Officer s  Umroi Cantonment, Umroi 

are entitled to draw Composite Hill Compensatory Allowance in lieu 

of Special Compensatory Allowance and further he pleased to pass 

any other order or orders as deemed fit and proper by the Hon'bla 

Tribunal 

4I5 That this application is made honafide. and f o r the cause of 

us t ice 

5. 	Grounds for relief(s) with lecial Drovisions, 

5,1 For that, the applicants are entitled to grant of Composite. 

Hill Compensatory Allowance in terms of paragraph 4 of the 

Off ice Memorandum dated 2391986 in lieu of Special 

Compensatory (Remote Locality) Allowance 

5.2 For that, height criteria as prescribed by the (overnment of 

India for grant of Composite Hill Compensatory Allowance has 

been satisfied by the applicants serving under the Station 

Headquarter, at Umroi Cantonment, iJmroi. 

5,3 For that, the applicants are being allowed to dr Specia.i 

Compensatory (Remote Locality) Allowance which is far less 

than the Composite Hill Compensatory Allowance in terms of 

paragraph 4 of the O H. dated :23,9, 1956, 
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5.4 	or that., civil ian Central Oovernment employees working in 

Shiliong City classified as 62 and drawing composite hill 

• 	compensatory allowance as the same is more beneficial than 

the Special Compensatory 	lowance. 

5,, 5 For that, Llmroi  Cantonment is situated within 8 kilometres 

tram Shillonq municipality limit as per dependency 

certificate issued on 28.1.92 issued by the Deputy 

Commissioner • East Khasi Hills District • Shi 1 long, 

5,6 For that,, the applicants are wholly dependent upon the 

Shillonq city for its essential supplies i.e. Food grains, 

mi 1k, vegetables, fuel., medical facilities and transport 

etc. 

5.7 For that following the judgment dated 04.03.1998 in O.A. No. 

78/97, Composite Hill Compensatory Allowance has been 

granted to 197 ther employees who are similarly situated 

ar d work I rig in the same tJrn ro i Can ton men I: 

Details of remedies exhausted. 

I 	 That the applicants states that he has exhausted all the 

remedies available to him and there is no other alternative 

and efficacious reiiedy than to file this application. 

Matters not previously filed or pending with any other 

Court. 

The applicants further declares that he had not previously 

i:ii ed any application Writ Petition or Suit before any 

Court or any other authority or any otier Bench of the 

Tribunal regarding the suhj ect matter,  of this application 

nor any such application • Writ Petition or Suit is pending 

before any of them. 
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S. 	Relief(s) sought for 

Under 	the 	facts and circumstances s t:a ted 	above, 

the eppi i cents humbly prays that Your Lordships he 

pleased 	to 	admit this 	appiT cation. call 	for 	the 

records 	of 	the case and 	issue 	notice to 	the 

respondents to show cause as to why the 	relief(s) 

sought 	for 	in this application shall 	not 	be 

qren ted and on perusal of the. records and af ter 

hearing the parties on the cause or causes that 

may he shown, be p leased to gran 1: the ft I lowing 

re 1 i e f ( s) 

.1 That the Hon 'ble Tribunal be pleased to declare 

that the applicants serving under the Station 

Staff Officer, Mi 1 itary Station, Umrok 

Cantonment, Umroi are entitled to Composite H.i 11. 

Compensatory Allowance in lieu of Special 

Compensalory (Remote Local ity) Allowance, 

8.2 That 	t he. 	respondents 	he 	di rected 	to 	
pay 

compensatory HI 11. Compensatory Al. lowance to the 

applicants with immediate ef feet in lieu of 

Special Compensatory (Remote Local ity Allowance) 

8,3 That the in espond.ents be di r'ect;ed to pay the 

Composite Hi 11 Compensatory Allowance with ef feet 

from the date in itiai posting of ind:iv.idual 

applicant at Umroi with arrears after deduction 

of payment if any, already made towards Special 
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Compenaton (Remot;e Local ity) Al loance already 

paid to 1: he app ii can ts 

8.4 Costs of the &ppl :ication, 

8,5 Any other relief (s) to which the applicants is 
	N 

en Li. tied as the Hon bie Tribunal may deatii fit and 

p rope. r, 

Interim order oraved for 

During 	pendency 	of 	this 	application, 	the 

applicants prays for the fol.io:inq re:iief: 

9.1 That the Hon hle I ribunai he pleased to consider 

the paymen t: of current CHCA to the applicants 'i th 
I 

immediate effect. U. 

 

This appi icat:ion is filed through Advocates,. 

ti. Particulars of the 1 P,O. 

I) 	I. P. 0. No. 	 '7 
Date of Issue 	 I I 7 2_ 0 03 

Issued from 

at 	 u-z." 

12. List of enclosures. 

As given In the inde:x: 
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VERIFICATION 

I, Shri Chaturhhuj Rai., presently working in the Umroi Cantonment,, 
JJ 	 LA'4y j'4. 

under a r4ser Enirieer Umroi, Car(tonmen't Umroil, one of the applicants 
VA 

4n the instant application duly authorized by the other applicants to 

verify the statements made in this application and to sign this 

verification, Accordingly I declare that the statements made in 

paragraph 1 to 4 and 6 to 12 are true to my knowledge and those made in 

paragraph 5 are true to My legal advice whitI believe to be true. I 

have not suppressed any material fact 

And I sign this verification on this the t°...... ........ day of 

M, 2OO. 
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Annexurs-1 

I •A 

1• 

JAXONAI AIRPORTS At7rEORITT 

• 	 Shillong Airport 

*.f , 2P/Ni.e'.37/2464 

Dated 04'09'4991 

Tr. Ref s Your letter No. 1651/P/654/E1 
dt. 26.08.91 

Sub * ISSUE OF DOEMENCY CERI1XCATZ IN RZ8PECT 

01 THE oyylcg 01 THE GARRISON ENTIMEER 

(PROJECT) UNROX, 

The ramoutivo Engineer, 
Garrison Bnin..r (Project) 
I*roi (K.ghalaya) 

La intip aged . t4at the a.rial distance from 

tuomq to 8hi1lonq irort (Barapani) is 6 ims. as 

confirmed from Aircraft. 

Tour. faithfully, 

• 	$d/ Illegible 

(M. (;OAPY). 
• Aerodroms Officer, 

National Airport. Authority, 
Civil Aerodroms 

larapani, Shilloaq 

/ 

J4 D  

S 

S 



Annexur,, 2 

CONTROLLER 07 DEPENCE ACCOUNTS 
SA$Z1LA GMJHATZ-78102$ 

atatárnent. of case propoSing. admissibility of Rouse Rent 
illowance/Ntll Compensatory Allowance for tkn defence civilian 
•mpJo..s serving in the qE (P) VmXoi Cantt. at the rate of 
hiUOnq te.tMr with 

i) )ependency cirtifioste issued by Dy. Commis.ioner 
Zest Zhasi N.U.l3 'ist, 1hillong. 
Copy of AHQt. Eth'C"s *ranch letter No. 02986/RRA/ 
ZXCdated 20*7..91. 

iii) UQr. CE Shillong Zons 6i11ong letter No.70402/ 
42/746/EXC(3) dated 10,7.91 and 

iv Thi statement containing financial effect is 
forwarded herewith *Lth the following audit report. 

	

2, 	The cas. of admissibility of HRA/MCA to the employees 
of Os (P) Uaroi Ce.Att. is not covered under the existing orders 
On the .ubJ.ct. Sanction of tb Govt. is required for payment 
of )A/NC to th. employees serving in the GE (I') Umroi Csntt. 
at px' 4th Obillong. 

86/'.. azic M14 
A.C.D.A. 6.8. 

Copy tO s-.. 

	

1. 	CWZ .411. Pails, 
•With refence to hi. DO lettar 

No. 23568/RK3/90/D0 dated 3.8.91 

s With referenoe to his No. P1111/ 

	

2, 	AAO 	dated 2.8,91. 

.' 

'- 

'I 	 .

..•• 	 . 	 / 	
. 

	

• Jru 	. 	 S,CsLA. 

T yp/IO 	I  

• 	- 
V' 



If.. 	 . w: 	•-M-, 	2-'2 ,T 	
: • 	 . 	 Aflflexures* 	3. .. .. . :4 	Copy of Z4Jnietry of ?inanc. Xepartment of EXPenditure) 	 •i • 	f... 	-  

O * M P Kai 210 1 1/19/88.Z..i (n) dt.d 22nd lept, 1980 regarijg 	. admissibility of CCA on th. basis of Dependency certUicate. 

The undersjgn is directed to refer to Pars 3. (h) 
of this Ministry's o.ti, No, 14 2 (37)41(B)/4 dated 27.11,65 
•g em.ads4/mifjed from time to time, and to say that the 
matter rear8inq grant of compensaty (City) Allowance to Cezi. 
trat Oovt, employees working at places with 8 3cms of the peri 
phery Of *: qalifjed. city it the rates admissible in that city 
even thou)t they. may . not be residing. within, the municipal 
limits Of that city, has been under. Oousjderatjon of this 
Ministry for sometime past, In consultation with the staff side 
of

, 
 the NatiOnal Council (aCM) the President is pleased to decide 

that 0entr*1 Govt, employees working at places within B kma 
of a qualified city which is not en Urban sqgIomeratjo town/ 
city may bi Vranted CO*pensatory (City) Allowence admissibl, in 
the qualified city provided that 

	

hiirs is no other 	.urban muicipaljty, notified area 
or Centonmszt within B kxu limits of the PlaCest. and 

It is certified by the collectcr/deptty commissioner 
having Juriadjctjc Over the erea that the place is genetj$ly 
dspead.at for its eseentjalpupplies j,e, goodgxejns, mi34k, / 

17egetables1 fuel etc, on the qualjfjed city. 

Certificates at. U) and (ii) above will remain valid £qr a 
period Øf tbr.1 are after which a fr.et certificat, will be 
required for continuance of the aii.ovanc., 
24, 	It is ararifl,,d that the above concessjn is admissible irrespecti Of the fact whether the qualified city has been classified f the purpose of OC& on the basla of ita population undx ensrai orders or apscjej orders, 	 of existing concession to a particular city shall not be Construed as Class ficat,om mad, general or special orders, 

is farthar alarj&ad that this concession will not be admissibl, in respect of places which are within B km. of a qu*lifj.d City/tom2 which has been given the atatu of Y.tewnJ city. 

These ardor. take effect from the date of issue, 
Zn so far as the persons serving in thetaus6ian Audit and Accounts' Department are concerned thes* orders 	after 

conaultatjo with the Comptroller andAucljtor enaralof India, 
5 	Uin&t veisjon of this O.M. is attached, 

( 	.. p%r' 	. 	 (S.'XVerina) 
/J 	 Under 3.cretary to the Govt, of India 

(,,,• 	' 	 I 
• 	 ,y4v% 
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Annexure. 	I 	. 

CERTIFICATE 

It is hereby certified that s. 

CANTT is a. Non'sMux4cipal. area ** villege/Panchayat/ 

Non Municipal area. 

(b) .30I CATT is not a municipality or notified area or 

Cantonment. 

(0) * UMROZ CANTT is within a distance of B kilometres from 	1 
the periphery of the municipal limits of SHLLONG. 

• (5) excepting SHILLONG there is no other municipality notified 

area of. -cantonment within a distance of B kms from UNRO! 

cAN'T 	it is generally dependent for its essential 

auppliàe: e.g., foodgrains, milk, egetables, fuel, . Health 

coverage, education, transportation Ste. on SHLtJONG TOWN. 

(d) Although there is no ** municilaity/notiEied area' 

cantonment within a distance of )cnta from tnlRoX CANTT 

the latter fe generally dependent for its essential supplies, 

e,.g,. food grain, milk, vegetables.., fuel health coverage,, 

education transporation etC.. on SHILLWO TOWN . 

aaal of the. Collector .. 	 d/- signature of the 
collector Deputy Commissioner 	

., 

having jurisdiction 
over the place. 

Dated 28,1.92 

Mone of the place in respect of which the proposal 
relates.: 

** 	Thecivic status of the place,, i.e., village, panchayat, 
• •• 	. non-zuflicipal area etc. should be indicates. 

• :. 
Nami of the qualified t/city. 

The nee of the other municipality within 8kma.* Umito  

• t•. 	Delete whjc1ver claitsa is not applicable. 

A. 

	

• 	1 (. 



BY SPEED POST 

1551/P/457/E1  

army Headquarters 
Engineerin Chief's Branch 
KashXfliX oise, 
DHQ P.O. New Delhi 
PIN 110011 

Annexure-$ 

Garrison Engineer umroi 
Uwiroi Cantt 
P0 Barapani 
Shillong-793103  

07 May 92 

ADMISSIBILITY OF HRAII{CA TO STAFF OF GE(P) UNROI, 

1, 	Reference your letter No. 02986/MRA/Umr0i/ 
dated 27 Mar 92 received under HO CE 8hillOflg letter No. 
70402/12/819/EIC(3) dated 08 Apr 92. 

2 	Paravise reply of Ministry of Finance, Department 
of 

Expenditure B-lI (a) Branch letter No. Nil dated 19 Feb 92 

are furnished below $ 

Para 2 (i) ; It is submitted that GE (P) Umroi (Ex-GE 

(P) Barapafli came into existence and started function- 

ing in 1970 with official addressed of SE Falls, 

Shiflong 793011, In the initial stage only essential 

staff of GE(P) tJiroi woreerijoying the facilities of MRA/HCA 

like all other employees serving at Shillong as GE(P) Umroi 

was situated at Shillong. The entire office was shifted 

from Shillong to works site at Umroi wef12 Dec 1987, No, 

Md. Accn., market, education facilities are available at 

Umroi and to all employees as such they are residing at 

Shillong and used to come to their duty place by Govt. 

vehicle. The Cantt, is totally dependflt on Shillorig for 

• 

	

	 all basiC needs As such this office claimed HRA/HCA on the 

basis of dependency certificate as per Shillong 
rate. In this 

• 	 connection clause.2 of para 3(b) (iii) of Ministry of 

nuance (Department of Expenditure) OM No. $'-2 (37) -211 (3)1 

64 dated 2? Nov 65 and ppsndix 6 of 8wamy'B compilation of 

the Fundamental Rules and Supplementary rules 3 (b) 
-(2) under 

which it clearly indicate that where staff concerned had to 

reside within the qualified city limits barely out of 

ecesoitY, i.e, for want of accommodation and other amenities I 

nearer to their place of duty, are eligible to get HRA/HCA 

/ , 	at the rate 
admissible at city, is relevant. Further it is 

V" ubtittOd that Shillong has been classified as B-2 city 

Contd... 
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for thepurposeàfJiRA/RCA under special. order of 

Miniatryof.:YinanCm OM No F4(3)..E.II(B)/71 dated 

12 Dec 73 and. extended vL'de the Ministry's O.M. No. 

4 (5)Z.iI ()/73 dated 28 Jan 74 and subsequent letters. 

Accordingly . the ep1oyees Of Indian Council of Agri 

oui.turs$ situated at Barapani next door to Umroi 

Cafltt are enjOying the facilities of MRA/HCA at per 

with the employees of shillOng (letter already enclo's' 

s.d alongwth original epliCaticn) a. 

z'a 2Uil 1 The case is applicable under Pera 3 (b) (iii) 

of Ministry of Finance letter dated 21 Nov 659 

• Pare 2 (iii) s Not agreed to, in view of following comments 

Office of GE (P) shifted from SE Pails Shillong to 

Uroi C*fltt on 12 Dec 01 vid. this Offic. letter 

No.. 1651/1/204/El dated 12 Dec 81 cow enclosed . for 

perusal please) • before shifting office from Shillong 

the staff enjoy.d MM/RCA 0 Shiliong rates .Dep.ndency' 

certificate from D.C.. East Khasi Mills obtained on 

26 Oct 81 i.e prior to shifting of the office to 

ma3ce continuity in claiming NRA/RCA, at par with 

Shillong. The dependency Certificate issued during 

1981 cannot in anyway be not aside/proved otherwise, 

or minor ground. that the certificate was not on 

format as required. Dependency Certificate isgu*d 

by D.C., Eae,t Xhaai )tillsdated 26th Oct 1981 
does not after the contents of facts. Mowevir, to 
remove this discrepancy observed a C.T,.C, of the 

Dependency Certificate as per format is enclosed 
herewith. 

Para 2 (iv) $ The distance between Shiliong peak to throi 
is 32 Km due to hilly circuits but aerial distance is 

8 Km from the municipal limit of Shillong. 
- 	

.. 	 Paxa 2 (v.j ,  s The intention is to claim Mill Comp.nsatory 
Allowances and winter allowances i.e. Miii composite 

' .• 	 . 	
•, allowance as accepted by Ministry of Finance on the 

I 	 recommendation of the 4th Pay Commission vide pare 9 
: 	 of resolution dated 13 Sep 06 which was accepted vide 

;A` 41~V 	6j"  
/ . 	

Ministry of Finance letter No. F 15 (1)/XC/86 dated 

• 	22 Sep 86 as the station Umroi is situated at a height 

• 	 Contd.. 
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of 1034 metre. The height ..gi'ven in d ependency 
certificate by D.C., East Khasi Mills based on 
Survey report given by Survey of India., 3:n this 
connection please also refer. Ministry, of. Finance 
Department of Expenditure Office Memorandum letter 5  
No. Pa_4(4)_Eu11(B)/73 dated 06 Jun 74. 

3. 	In view of above you,tare requested to take up 
the caaV1th appropriate authority for expediting early 

sanction to 'avoid' unrest among th' staff on this account 

Enalo * a Nos. 

(AG Jiniker) 
EE 
Garrison Engineer 

Copy to :- 	 ' 
1 	CE EC Calcutta' 
2. '  HQ CE ahillong Zone 

3. 	CWE ahillong 

11 



Aflflexure.- 	, ,( 

. 20014/9/86., 	. 
Government of India 

Ministry of Pinance 
(Department of 	xpandjture) 

New Del.t, the 2334 September, 1986 

OPPICE 	)GR2Iwwi 

z Grant of 3p.cial Compensatory (Remote Locality) 
Allowance to Central Qovernzaent employees posted .n k(ghaiaya. 

.. 	
. 	. 

The undersigned is directed to say that consequent upon 
d:,cjaion 	taken by the GovernMent on the recommendátjona 
of the .3!ourth.. Pay 	 inregard to grant. of 8pecia] 
CompInaatory (Rsmote Localjtr) Allowance to Central: Government 
employees posted in Maghalay, vide Reaolutio* No.14 (1)/Ic/U 
dated 11,9,1986 sanction of the Prssjdent is hereby conveyed 
i.n rnpovaessjon of all the existing orders on the subject, to 
the grant of Special Compensatory (Remote Locality) Allowance 
to CentriI Government employees posted in. Meghalaya at the 
foflowing revised rates t 

P 
• 
ay P.angs 	 Rate of Specjaj. Compensatory ,. 	 . 	

Allowance per month(b,) 

Basic Pay. belOR8. 900/. 	. 	. 	. 	 20/.. . 
Basic Pay of Ra. 950/.. & above 	 40/... but below Ra. 1500/. 

 ..4#. 	 a 	- 	 -- 

aj 	. 	 anove 	 60/_ but belOW 142000/u.. 
2ee1c py àf Ri. 2.000/... 4 abov, but 	 80/.' below b. 3000/. 

asia Pay of Ra. 3000/. & above 	 100/. 

2.: •. These orders take effect from 1410•.19$6,' Per the period 
from. 1.1.1986 to 30.9.1906 the above allowances will be drawn 
at the exiating. rates on the liotional pay in the previsod scales. 

30 	Pay means pay in the revised scales of pay introduced .undex the CU.(R.P) Rules, 19$4Xn the  case of those who retain 'H the existi ng scale of p*y, it will include, beaj,d.a. pay in the 

/u 	

pre..revta.ed scale of pay, . epproprjae dearness allowance, 
additional D,A4  dearnee pay, id*hoe D.A. and interiM relief 
thereon at the. rates in force orz,31,13,1985 •  Where the appiica , ti.on of revised rates reau.1tg ip a los, to an employee,. who. has 

b
/ been. continuously drwinq th4210wanoe .from a date prior to 

1.3.0,196 the amount draws b him immediately prior to that date 
f will, be protected by treating.  the &tU 	 e erence betwen  the allow. 

ames ae dXaiqn and that admjssjo-at the revised rates as prso.. 
• 	l to hin.Th. protection.wjll continue tin the employee remai- 1 

us posted in. the said region and become.. eligible to higher amour 
either on promotion or otherwise,' 

-8- 
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Note x Pay means pay ae , ddfjaed under PR 9(21) 

h. Central 

 
G. 	

e loyea in recoipt of Bpecjaj Qe.nst 	A owance under these orders will not 
be entitled to coaposjt j1 Compansetory Allowanc, in add.t tLon However Where the HiU Compensatory Allowance or any 

the same may be allowed in lieu of the SpeCial Compensatory 

5. 	The 8psojal Corn ensatory ijowance will, be regulated • .:. . 	duxing leav., joinjn tjm afld eupezjon in the same manner as City Compensatory Allowaic, uncer this Ministry's Office • . a 	 •M5rn0ndumNo, 2 ( 37).uIU(j)/4 dated the 27th November 1  1965 ES:.  emeradid from tin, to time. 	 . 

•Th.1* orders will app4y to civilja ep1oyeee tf  the  CentrJ. Government belonging to Groups 'B' 'C and 'D' only. The rd.r will. also apply to the Groups 914 'C' and O.D' 
civil,jan employee. paid from the Defence 8exvjo.a Estimates, In rqard to Armed 

Porces personei :and Railway employees, Sepexat 
Ministry 

orders will be issued by the 	 of Defec, and Department  OfIilwyg respectively. 	 . 	 S  • 	
.. 7 	Zn their appljcatjoi to the staff of Indian Audit and Account. Departments., these orders issue in conSultation with Comptroil,. & Auditor General of.Xndja, 

Rindi vexsio of thi order. is attached. 

L 
Varna 

Joint øecretaxy to the Govt, of India 

All 	
of the Govt, of India, etc. 

V  Ylu 

4 	 / 

H 
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Annexurs. . 

NORTH EASTERN CIRCLE OP1ICE 
POST BOX NO, 89 
8NILLow793 001 ('1EwL&yA) 
INDIA 

Dated 10th Sep, 92 

To 

ttr 

The qarrisor Engineer Uarci 
Vroi Cantonment, 
P.C. Barapanj, 
ShiU.ongi..7931Q3 

SUB s Issuz OF CER?IPZCATZ FOR GRANT OP G.E. U14ROO  cTT. 

REP s tour letter No, 1651/P/465/E1-p dated 22.8.92, 

S 

It is C*rtifjed that the highest point withjn bx'j 

Canto)vnemt limit is above 1000 metres but below 1500 metres, 

Yours faithfully, 

Ed,'.. R,Z. JAYAVELY 
DEPu'r 

DIRECTOR. 
for JCTOR, NORTH ZASTERJ CIRCLE 
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CENTRAL ADMINISTRATIVE TRIBUNAL • GU1AHATI BENCH. 
	 ~A 

Original Application No.78 of 1997. 

Date of Order : This the 4th Day of -Marcth, 1.998.. 

Shri G.L.Sanglyine, Administrative Member. 

Shri Jaleswar Ral & 196 others. 
All the applicants are working under 
Garrison Engineer, Umroi Cantonment, 
Military Engineering Services, Umroi, 
Barapani, Meghalaya. 	 . . . Applicants. 

By Advocate S/Shri J.L.Sarkar & M.Chánda. 

- Versus - 

Nt /-7 	ion of India 

of Defence, 

1' PIF 
Eneer, 

of Defence Accounts, 

Guwahati- 28. 

4. The Army Headquarter Engineer_in_Chief's 
Branch, I(ashmir House, 
DHQ,P.O. New Deihi-ilO011. 

S. The Garrison.Engineer(p), 
Unroi, 
Umroi Cantonment, Barapani, 
Shillorig-793103. 	

. 	 .. . 

Respondents. 

By Advocate Shri S.A1i, Sr.C.G.5.0 

OR D E R 

C. L SANGLYINE • ADMINISTRATIVE MEMBER 

The applicants are employees under the Garrison 

Engineer, Umroi Cantonment, Military Engineering Services 

working in different capacities in Group 'C' and 'D' 

categories. They have been permitted to file this single 

application vide order dated 11.4.1997. In this. application 

the applicants submitted that they are entitled to Composite 

Hill Compensatory Allowance in lieu of Special Compensatory 

contd . . . 2 

.- ft 
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(Remote Locality) Allowance. They pray that they be allowed 

the Hill Compensatory Allowance in place of Special Compen-

satory (Remote Locality) Allowance with effect from August 

1991 after due deduction of amount already received by 

them on account of Special Compensatory (Remote Locality) 

Allowance. Mr J.L.Sarkar. learned counsel for the applicants 

has submitted that the applicants are entitled to Hill 

Compensatory Allowance as it is more beneficial to them than 

the special Compensatory (Remote Locality) Allowance and 

this is permissible under the relevant rules. Fe has also 

submitted that all relevant details and facts had been 

placed before the competent authorities of the respondents. 

Dependency certificate from competent authority, namely, 

Deputy Commissioner was submitted. The aerial distance was 

certified by National Airport Authority and the Survey of 

India has furnished the certificate regarding altitude. The 

local authorities had recomnended payment of Hill Compen-

satory Allowance to the applicants. Discussion between the 

authority and the representative of the employees had taken 

• ,ace in this matter from time to time, the last one being 

/7 	22.5 .1996, but no decision had been finally taken by the 

/7 	resp 	Mr All has supported the written átatennt of 

pondents,in which it is stated that the applicants 

are 

- by the higher authorities to draw the allowance by the 

applicants. 

2. 	I have heard counsel of both sides. It appears to 

me that the applicants in this O.A. have come before this 

Tribunal with the grievances simply because ot the indecision 

of the respondents. The matter remains undisposed of before 

contd.. 3 

- 
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the Army Headarters, Engineer_1nM'5 Branch, New 

Delhi. The statement of the respondents that the Composite 

Hill CompensatorY Allowance (CHCA) as prayed for by the 

applicants in this O.A. cannot be granted as there is no 

circular issued by the higher authoritY shows their inaction 

ndthat they haVemade. 	
ttemP to avoid the issue. 

matter iong pending and it cannot be allowed to 

f - 
	
luger n in this manner. The respondeflt5, particularlY the 

my H adqUarter51 Engineeri 	
s Branch, New lhi 

ariteref0re directed to make final decision on the claim 

- 	
consideration of the relevant facts 

the applicants after  

and rules with regard to the payment of CHCA to the appli-

cants. They shall issue a speaking order in this matter 

within 3 months from the date of their receipt of this 

order. The applicants are at liberty to contest the decision 

of the respondents if they are aggrieved with it. 

The application is dispcsed.Cf No order as to COStS. 

c%Isn Oft 	(J) 

- ( 
'' 	

çibiW" 

GuW 

IJ 

* 
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IN THE CENTRAL AI4INISTRATIVE PRThTThTAL 

GtAHATI BENCH ::: GUWAHATI. 

O.A. NO. 32  OP 2003 

Shy! Chaturbbuj Ray & Ors. 

...... A221 i0a1vt 8 . 

- Vs - 

Union of India & Ore. 

Respondents. 

-And - 

In the matter of : 

Written Statement submitted by the 

Respondents. 

The bumble respondents beg to submit the pam-wise 

written statement as follows :- 

That with regard to para 1, 2, and 39 of the 

application the respondents beg to offer no comments. 

That with regard tothe statement made in pam 4(1) 

of the application the respondents beg to state that all the 

applicants are working as group '3)' employees under Adhoc 

Station Headquarters, Umroi Oantt, Shillong. 

That with regard to para 4(2), 4(3), 4(4 ) and 4(5) 

of the application the respondents beg to offer no comments. 

4. 



- 	 - 

0 
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0 	 That with regard to the statement made in pam 4(6) 

f the application the respondents beg to state that Shri 

turbbuj 1ay and 17 others Civilian employees of Adhoc Station 

Headquarters, Umroi Military Station have filed 04 • No .32/2003 

in Hon'ble CAT Guwahati Berjcb for grant of Composite Hill Compen-

set ory , U. owance (CUCA ) Umro i Stat ion in lieu of Special Compen - 

satory Allowance or any other compensatory Allowance admissible 

i s more beneficial, the same may be allowed in lieu of the Special 

ensatory Allowance (t?L). This office had taken up a case 

tb JCDA, Shillong for payment of CHCA to the Civilian &nployees 

Adhoc Station Headquarters, Umroi Cantt on the basis of Govt. 

f India Ministry of Defence letter No. 90237/6026/SIC I.egal-C/146'-Z 

Civ >1) dated 15 March 1999 under which the Civilian employees 

f GE, Umroi Cantt are perTaitted to draw to CHCA. The case was 

ot accepted by JCDA. Shillong vide their letter No. Pay-/IV/17 

1-Il dated 27 March 2000 on a plea that the order pertains to 

the Civilian employees of Gi(P), Umroi Cntt only and no Govto 

order exist in ease of Civilian employees of Adhoc Station H 

i Oantt. for gmnt of CHCA, 

Copy of letter dated 15.3.1999 is annexed herewith 

and marked as neziirA and Copy of letter dated 

27.3.2000 is annexed herewith and marked as 

5. 	 That withregard to pam 4(7), 4(8)94(9)and 4(10) 

of the application the respondents beg to offer no comments. 

60 	 That with regard to the statement made In pam 401 ) 

of the application the respondents beg to state that the applicants 

Group 'B' employees presently working at Adhoc Station HQ-, Umroi 



r 	

,-  r- 

Yn3dmxxa  
Umroi Oantt are drawing SCA (BL) at the @ of Rs. 80/-. P?4 vide 

Govt. of India Mm. of Def. letter Io. 20014/9/86-P.IV dated 

23 Sep. 19860 

7. 	 That with regard to the statement made in pam 4(12), 

of the' applicants have quoted the Hon'ble Tribunal order Tribunal 

directing Army Headquarters Th-in-C's Branch to issue the speaking 

order dated 21 Oct 98 granting CHCA w.e.f. 10 $ep 92 and formal 

sanction to this effect was conveyed by Mm. of Def. vide their 

letter No. 90237/6028tI0/D(Civ) dated 15 Mar 99 In respect of 

Civilians employees of GE(P ) Umroi (oopSs enclosed ) on the 

basis of which they are being paid. However no such sanction 

from Mm. of Def. exists in respect of Civilian nployees of 

Adhoc Siation ffs Umroi. 

Ø—:•-- 	 copy of letter 

dated 15.3.1999 	enclosed and marked as Annexur-C. 

81 	 That with regard to the statement made In para 4(13) 

of the application the respondents beg to state that it has been 

stated by the applicants that they had been constantly apoacbing 

the respondents for grant of CHCA whioh has been extended to 197 

pets of G(P ) Umroi Can.tt • vide Govt • of India Mm • of Def • letter 

No. 90237/6028/EIC Legal-C* 146LC/3)(Civ.I ) dated 15 Mar 1999- 

They have also stated that la'wyer notice was served on the res-

pondent on 16 Dec 2000 urging for grant of CHCA. This office 

did not receive any la'syer notice for grant of CHCA as stated. 



IIoever, this office, at its own, keeping in view the welfare 

of the applicants had taken up a case with concerned Pinance 

Authority but CHCA could not be granted In absence of Govt • order 

as responded in pam 4(6)& 4(12)above. However this office is 

submitting a Statement of Oase to the Mm • of Def. through proper 

baflnel for grants of CHCA to the applicants, Shri Chaturbhuj y 

and 17 others Group 'D' Civilian employees of Adhoc Station I, 

Umroi Cantt • in light of Mm. of Def. letter No. 90237/6028/EIC 

Lgal-.'C/146-Lc/D(oiv.I) dated 15 Mar 1999 under which the Civilian 

Bmployees of G(P ) Umroi ntt • are drawing CHCA. Respondent No 4 

Is perewing the case to get Govt • order. 

9. 	 That with regard to pam 4(14)5, 50 )to 5(7), 

and 7, of the application the respondents beg to offer no comments 

Verification........ 



-5-

ViRIPICAP ION 

I, OW& IC-56869p Capt Ravi Kumar 	, presently 

orking as Station Staff Officer (SSO) 	 , being duly 

____ au-thorised and competent to sign this verification, do 

hereby solemnly affirm and declare that the statements made 

ff.n paragraphs 	 of this written statement 

are true to my Iciowledge, those made in paragraph 	 being 

Inatters of record are true to my 1nfoination derived therefrom 

nd those made in the rest are humble submission before the 

Hon 'ble Tribunal. 

And I sign this verification on this 	th day of 

June' 2003. 

22!iLLt 

— . f,4- 
91 

IC-56869P 
capt 
Ray! Kumar 
Station Staff Officer 
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A vsic w A 

NO.9b23/6O25/E 	:Lga1_cI146_Lc/D(civ.. t) 
Go,ver.nlnent of Irdia 

• Ministry of Defence 

New Delhi,tho 15th March 199cj 
I 	 Vt 

• 	 . 	... 

To 

r 	I.I 	A  
New Delhi. 	 S  

.•• 	
:suhject: Admi$sihY..0fCom51Ite. 

ornpenatOrY Al lowance to the 
ernptoyS o.GE(P) Urnroi : Cantt. 

I 	m Il 	ttd tn riror . tr Artu" liii 	j4L." 

tr ' 
crId tocOflVGY the enctlofl 	f 

President to grant Composite HH I compenSatQY 

• 	 AHOwaflCe'(CH) to the 	viIian.emPt0Y.e 	1f 

• 	. 	'GE(, 	UmhoiCafltt'. 	
w.e.f.1O.9.92 	on 	the .-... 

basis of the .he.ig 	.certiticate issued by. 
	O.•. 

Survey of 	lndte a'3 per the cofld'HOflb co - 

tamed mn 
MinistrY jf FinanCe 0 M No 5(i - 

E H(B)/64 dt 29 5 64. as amended from time 'o 
• 	: .. 	time and 	• 	their 	

revised orders vte 

0.M.No.4(3)/97,M ) 	dt'.17.$.9° 	issued 	
n 

• 	 the basis or.. the rtcoinmofldti.10fl9 of th 	Flh 
• 	. 	Central 	 CorprnS.S.iOfl .  . 	.. I 

2. 	This 	 with 	the con.rOflC0 pf 

Minitry of DefencB/1FiflaflCe.v1d6 theft •Dy.d4. 

	

201/AG/PBf 	dt. 25-2-99 and in ..conultaUPfl 

wi•th 	Mini*;t)' 	of  :....Finance 	
v.lde 	thir 

U.o . No.i/E.tt(B)19t. 10 .O.OS 

YoLlr.s faithful ly, 

- 
• 	. 	 . 	. 	C C.A 	5ihrarnarlI&%L ) . 

Und?r. 	r;etr:i,tO.ttG0Vt 	of lr;di,8. 	. 

I 
1 	r'DA 	w 	( rk 	m q no u 	 - 

	

..............2 () .... 	
. 	. ... •. 

C_. ShiHorZon -  
 ,..:-...... 

CE. ShiHOfli. 	I 

	

• 	5. C 	Urn r ri I C a n t L 
DA(Works) . 
DFA(AG)• 	. 	S  ______ 	. S_ 

J1 P1 
cy- 1  *J1 

•30 
PSt2 
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New Delhl 

Subject: Admishi H tY of Composite Hill 
coippeflEa'tOrY AHowance to the 
employees bf.GE(P) Urnroi Cantt, 

lr1 

o 	
Iii 	i")eOr 	tf 	AIiiV II(SI(1U( 

tr' 	trjt't('r Nr;.c10231/602e/EtC 
LV riIC  

Oct c)b( (' . 1 O)F 	LUd ¶. C) COflVe 	hr 'JLW' t I on 
President to grant Composite Hill compensatcY 
AHOWanCC (CHCA) to the ovit Ian emloye$S 	f 

GELPL tJm'oi Cantt. or1 the 
basis of the height ertificOte isuod by... ito 
Survey of lnde as per the conditions con -
ta;ned ;n. Minitryo1 Finance 0.M.NO.5(J 

0. 
E.H(B)/6 4  dt ,2.56 as amended from time :. 
time and as pet' their revised orders v-te 
0.M.Nn.4(3)/7E, H () 	nt .17.F.98 	iF4SUCd •,n 

the has i s of 'the rncoIninendA' 1. i on 	of th- 	F I c Ih 

Control P'e. Commission 

2. 	This 	suo 	with the conrOflco 
	f 

Mni.try of Dfnce/FifloflC0 vide the 	Dy.ft). 

• 	201 /A(/PB/O dt . 28-2 -- 9 ard in consul tat 

with 	Mini'try 	of 	F i n ca n c,  e 	vidø 	thir 

U.o.No.1/E.ttCB)/0t.lO.OS 

y c, u rs,  fai thful 1>', 

	

( C. A. Shromari i q, 	) 

jrçj' 	c'rer/ to t 	Govt. of 

	

ta 	he 	 lr.oa 

1 . 	 1 cj 1 N 	 noU 	•VV 	

V 

2 UL 	Vc 	 4r 	Iod) 

C. Shi I ior.c 	orr 	
I 

CW. ShIcrc'; 	V 

. c 	t)mrái Cen 4  1 

(Work ) 
7. fli Al. AG) 

TIC  

V 	 •8'V 	

, 	 V  

V 	
V 
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